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Particulars to be examined Endorsement as to result of Examination
1. s the appeal competent ? \f—"
2. (a) Is the application in the prescribed form ? \\8’
(b) Is the application in paper book form ? ~a
(c) Have six complete sets of the application L\ ér"/h »{‘ el
been filed ?
3. (a) Is the appeal in time ? pat

(b) If not, by how many days it is beyond -
time ?

(c) Has sufficient case for not making the
application in time, been filed ?

4. Has the document of authorisation,Vakalat- \\@

nama been filed ? > L g
22 e P R
5. Is the application accompanied by B-B-fPostal- ‘13 L7

Order for Rs. 50/- e _
- - FE q,,f? -
ajplocs Lomv ™ ;

6. Has the certified copy/copies of the order (s) ™ T¢— s L

against which the application is made been <f--‘; M Lo Ceser
filed ?

7. (a) Have the copies of the documents/relied \‘5
upon by the applicant and mentioned in
the application, been filed ?

{b) Have the documents referred to in (a) \1 3
above duly attested by a Gazetted Officer
and numberd accordingly ?
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CANTRAL AuinINISDRaIIVE TRIBJNAL

LUCKNvA BEWCH

LUCKN O
T.A. No. 96/92
(0O.A. No., 798/88)
Udai Raj Misra Adpplicant
versus
P.M.G, U.P. Lucknow and others Respondents.,
Shri ReK. Tewari Counsel for Applicant
shri K.C.Sinha Counsel for Respondents.

CORAM

Hon. Mr. Justice U.C.Srivastava, V.C.
Hon. Mr. K. Obayva, Adm,., Mem.er.

(Hon. Mr, Justice U.C. Srivastava, V.Ce)

he applicant has approached this Tribunal wi th
the prayer that the Post lMaster General, U.P. be directed
to aporove the officiating arrangements made by the

¥sarpssd Senior Superintensgient Posts in the interest

of service in promoting the applicant to officiate

in clear/leave vacancy forthe periods mentioned in
para 6(i) of the application and a copy of the aporoval
be also supplied t> V.A.(P) who may further be directed

to restore the old sanctioned pension and gratuity of
the applicant an: be directec to refund the difference of

officiating pay alrcady recoverec from the applicant

with inteerest.

2, Before filing of the counter the respondents

stated t hat t hey granted the reliefs which were claimed

by the applicant and prayed that the application be

dismissed as infructuous.



Shakeel/

After counter affidavit being filed, the applicant

moved an application that although the relief has been

granted but he had incurred g 1200/~ 3s expenses etc.

which he has not been paid,

3. 1t may be so, because theentire relief has
been granted andhe has been made to suffer. It will
not be a case in which entire amount of costs is
granted, as such a sum of Rs 500/~ is to be granted
to the applicant which is due to non action & ths
respdbndents, The respondents aredirected to pay

a sum of B 500/~ to the applicant. But for the above

observation the application is digmissed.

Adé%zﬁéﬁgggzkﬁ” Vice Chaiman,

LucknowsDated 25,8,32
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Details of Application g}] '[5\

1- Particulars of the Applicant :—

(i) Name of the Applicant UDAT neT L
(ii) Futher's Name In%e Shri Jinel Mighre
did Desi.gnulion & :X Dv. Pogtmestew
Offce in which employed Protanrrh Tead Post CPfica U

(iv) Office Address

(v) Address for scrvice Vill.Ture Dewghen Tishis, .0 JDerikaganj
of all notices DigtzT et Mmit-nmur TIT..228(21
v .
2- Particulars of the Respondents :—
(i) Name &/Or Designation (_,) o . N
(i) Official Address %’3 P T TR ¢

(N Ji“ec’co“ ok Lceoun*'s (rostal), Imcknor

iii €8s vser ic i'/‘lrd“/
(i) Address for v‘qﬂ \\ ( )_) ) _WV“ Z/’?(,V\(jvf‘ TA‘JV{ d:u'rvfcv

of all notices % \\0
N . Q
7\1 . \\\’\&D t (/ lj‘\d s I ( /r\d"
3~ Particulars of the order against which application is'made —
(1Y Order No. This enplicetion is praingt - reluction In vension
(iiy Date & C!-:'e’bu.ity by the DTrzetsy iCG.‘?XL’l,"}Tn Toagued Qr-r'-_im

~iii) Passed by ~ fow »m< ou senction to bs miven by M TYT for Officistio
(iv) Subject in brief iD PFnzathed Renk wnder {the “xnrass onders 02 Sr unodt.

Tsatg Pratanerh,

. 4- Jurisdiction of the Tribunal

The applicant declares that th: subjeet matter of the order against which he wants re dressal
is within the Jucisdiction of the Tribunal.

5- Limitation
The applicant further declares that the application is within the limitation preseribed in
section 21 of the Admiaistrative Tribunal Act, 1985,

6~ Facts of the case
The facts of the case are given below i~

. ("—\\ \r* ]
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8- Interim order, if prayed for— N 1L
9. Details of the remedies exhausted )
The applicant declares that he has availed of all the remedies available to him under relevent

service rules— *n mada = reprosaaiction to the PHF TP vide his
annlication deted 23.2-28 »t 'mn. .1 on Pages g8 %o 10.

1g the ssmsz r-mein~d vnattended henoe this ipolication

is sutmitted

10- Matter not pending with any other court etc. :-

thai the matter regarding which this application has be:n

The applicant further declares
the

made is not pending before any court of law, or any other authority or any other b.nch of
Tribunal.
11— Particulars of the Postal Order in respect of the application fee :-

(i) No. of 1. P.O. DD4/ 227505
(ii) Name of Issuing P. 0. jl?h::,'bmj_ T,5.0:
(iii) Date 3% 22..6.-88

(iv) P. Q. at which payable Allahabad H. P. O.

12- Index- An Index of the documents to be relied upon is enclosed with each copy of this application

13- List of enclosures :-
(i) Vakalatnama

(ii) one 1. P, O. for Rs. 50/-

(iii) Cne documents to be relied upon

In Verification

I, Tdoi Rej I'ishrs /0 shri Sripal Ilishra aged 00
years R/OVille'?li'f’e Dorghan lighra and .workinggsx Dy. Postmaskefreby
D,0.3arikergeonj Sultanpur rratapgert

verify that the contents from 1 to 13 are true to my p.rsonal knowledge & belief and that I have not
suppressed any material facts.

Place- Allahabad
Date 276"1%? .

To _
The Registrar, Central Adminstrative Tribunal,—_ __

ignature of applicant &
e g

Allahabad—211001 \ o
! . - W - /v )
N e U v -
(?.%. Tewari)
‘vt eonte

154 ,Furshois~mager; Allchabad~16

g
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To,

ihe Post Uaster Geweral,
CePeCirele, Lucknow,

Through: lroior Chogppel

Suh: - fagor teresuntdtfou agefust orver of ruvisfou
of leus fon 8ad UCRG fssued by LA())lucknow vide
L

No AL RICe

los poeted >ir,

With due resiect 1 bavo to submit the following linos

Tor favour of your Liund consideration 8ad favourable orders: -

(1)

(2)

(1)

(4)

(5)

That while workiug as Dy.lostmaster BoGel Iratapgarh
lged Fost (ffice ] retired fram vervice on 31.,7.87 AN
on sujersonubtion jeuwsion. Myself was ir amoted as

Dy (PeMeHoG =1 lratapgarh viae LI H.\r . lko.'lemo No.>14/
121 /XA/I5G=1-83/2 dt, 26,883 8nd couf frmod 8s F.i.
Rofharolt Weeof o 111,65 iu lwGel Cadre vide ING Ueko
Luckuo? memo M0edia/161 Xs ol , /1D =1/65 /2 Ut .24 .1 .86,

lhut ny peusion cuese woas vakeu up by oSr,rYostmaster
Iratapzarh ou 25,1066 The Lemsion jajer was raceived
hack from bA/k) Luckno® undor his NoAZ/11/11 /¥C /353 /
86-67/385 Lt. 22,12.66 sunittiag my [ens fon k.997 +T3bP
and LCUG (.¢36069/~ taking my emolumeuts of 8y pre-
revised sodle of Lay 1486,

L
1hat 1o the ahwe audis cnfg@@ement Lt, 22.12.86 the

DA(P) Lucknovw 'eo rafsed ouly the follw iug potats to
ho complied with for tssue of finel peymont order.
®
1« Order of rqgoation tu BGY cedro mey be recorded
in >-Dook. °

2« LIC apd 3-i9tiremgnt order should be submnitted,

1hut on reccipt arders in respect of jeusiou, UG ad
comnutdt fon vide 1V j8y connfosion recommondat fou
rivised jsusfon cojculatiou sheet fwifcating eusiou
1250/L8LG 41668 aud ¢ orm uedted valus of 1/3 puonsiou
Led1G botug Le54202 aftor finstion of my 8y umier
ruvised poy rules 1480 Wus submitted to the La(l)
luckuow vido or,fostnuster irataygarh No.C 4 /lens tou/
B6-BT7 Lt, 10,5,87,

That ort Re.k.\[{sra Sr.lostnustor ratapgarh vas ou
ledve more theéu owe mouth from 273487 to 29,6,87
bt 1 was aruerce to woark us senfor lovtmustor
Protajgarh vide or it lrategarh memo Mo UXA (ke
‘fora Ut, 2,6.87 copy euclosed,

Couttee=~




-

(.

(7)

(v)

(2) ci

ihot gy ension 8umd LCHU were az&iu recalculated tukiug
tuty eccount iy ftg,.j8y for thh 8bove jeriud 8uu thoso
vcre adnjttod vide LA(L)lucknow Nosleu.l 1/i=1/iC-853/
B6-8T/CRIC=418/8T-68/Vo/Tinp Uty 25,887 Le1209,bAR from
1.8,87 and B4185n/~ rospsctively 8 peunsfon ¢+ LCUG
$oid onier projer suthority of LA(L)Luck nov ou fssue of
pension VePeOoNooLXKO,(F)9230 Ut, 25,887 on 4,9.87 aud
14 ,9,87 resjpectively. But author ity for payment of
connuted value of my 1/3 puneion dus on 1.,8.87 has yet
oot been jssued even &fter 6 months from t he date of
retirecout,

That UA(l)Luckno? under his NoAE/ken 11/F=1/CRIC 644§
8T7T-88/322 bt, 25 .1 .86 adur¢swsed to Sr.fostmoster IBH,

thot ((fffe18) ori UaleMinra Off fcfoted vice FM.(G)

o thy dates and hus been piid faor the post without the
ajjrovul) of RIG U.FeCircle,lf then Uftg.arrangenent hos
Lot boeu Lproved by the I\U then he hus been opor paid
tpne it §s to be recoversd fronm hinm under fntimaétion to

this off fce.

14,1083 t0o 29.10,.83
104 e84 t0 29,.1,.84
2.,0.84 to 29.11,.84
23,587 to 29.,6.,87. i

That after the jeriea of sbout 6 month from the date of
fsane of finkl poymeut arder dt. 25,.,8,87 under the 8bove
order dt. 25 .1.86 neutionsd in pera 87 LA(TI')Luckoow has
rowised M\W'E.msg/-lmwad of L.e1269/~ pur mouth and
DCRG 88 1441663/~ {nstasc of [,41850/= to the dise
«uvautoye of the retirou pensiomsr 8ud 8lmso orderod the
T Sounfor lostnester lratspgarh for the recowery of the
s8ne from the ;ensioner.

CGROUALS CF §if Buiitss ANTATION

Thet the re reseuntatieulst worked as of f icist fug
Sre.tostnaster umicr order of his fmmediste sujerior
fe@edrcujuteof lost off tcee lrutapgarh fu the leeve
vecancy fras 14,10,83 10 20,1063 ,168 684 10 294 .84
Telebd L0 20eUe64 BOU 2365687 L 2066¢87 diu §u o loar
vacancy from 1.7.64 tc 20,411,848 after the retiroment of
O>rf igNoVerna it ¢t» wds the dut)y of the wniuistrutiou
to obtuta the spproval of tin comjeteut sutherfty, 1 wae
pofd for the [ost of Uy FeMelTD B3Gel on 30,6.84.,

1ot my service hook was checked 8nd wr if fed unuer loca)
Lud it 1ub160“0(1 ou 18.?.88 Yuu ou subsequont dutos
CoutUeee= 3=




(s)

. ot the tims of locdl auGit s jection 8¢ iratapgdx he

r . Thot &F 9y pervice bod. together with tto pension
the BA(VF)lucknow under > Jost

< aubg vwhe pubmitted to
| sester Praotegerh o C—t/lonsion/B6-8T dt. 25410486,
10.5.87 804 10,8487 trereafter ny findl (e nsion and

{sed 8ad peas foo FePeOodioducknow

DCRG were 8uthor
jx oper author ity

(P) 9230 Dt. 254887 {sened upuer
of DA(F) Luckno¥e

opd UCRG were 8lreddy sdnitted apd

4= dnot my pens jon
ved by bA(F) Luckuow on 2% 88

findl p%mein order jvs
G &hat roviston of pension apd DCRG order by pvalr) LKV,
to the disadvantdge of this
tion of Bale T0 of the >wamis Feosion acompilesion of

v
Coutrol Civil Services Yeusion Rules.

-

-

p R AT, 4_%_

‘ R

It w,tmrerm,ge/sgcdynuy jroyed thas the

| jortod of wy oﬂictattni; L -‘d‘.%hf&hr iretapzor
4 10 loeve véoby for the jorjod/f \# 14 .10,83 to

10.10683, 1e¢be84 10 BUebebl, 346+88 t0 39.0.84 aod

~

23.5¢67 t0 00.,6.87 and in cledy vegaucy from 1.7

to 30 +11 .84 B8y kivdly be got
and orders regerding revision of my
-~ 10 the disadvautdgé of this sppliceut e owfomer
' pA(P) Luckaog® ndy kiudly 8lso be ccdered to be ve
es tde, For this oot of kinduess the applicent s

vill be ovur grateful to your hOWOQUT e
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(s)

. 8¢ tho tus of locsl autiit liwjootion &t iratapsarh,.

Thot €&F ny sorvice boc:. together with tte pension
cuse whs submitted to the bA())lucknow under or .Fost
moster Froto gorh Ho.Ce4/lension/B6-67 dt. 25.10.88,
£16.5.87 0od 10,6,67 trersafter my fioa) jensfjon and
DCRG were author fved 8ad pens 100 FePeOodo.duckoow
(P) 9230 Dt, 25,8.87 {ssved under proper suthority
of DA(F) Lucknow,

ihot my peneion ond UCRG were alroady admjtted omd
f1n0] pBymeut order fssued by UA(F) Luckaow on 25 8487

fhot revision of peusion 8pd DCRG order by Ma(¥) LKO,
to thy disedvantoge of this jousioner i» imcoutroven~
t1on of Gnle 70 of the Swanis keusios oempilasion of
Control Civil dervicus lension Zules,

Lpatdy

It w,tberetm,reiagcu‘nu proyed thas the
portod of wy offfciating s .x‘./ftuﬂaur lratapzarh
in loeve vicowy for the joricd fk 14 .10,83 to
79010483, 148484 10 3Uedsté, 26084 0 29,6,84 and
29,5587 $0 200,87 8ad {n closr vagaucy from 1.7.84
10 20.11,84 udy kiudly be got eproved st this stége
ani orders rezérding revision of my pénsilon apd DCRG
v0 the dissdvantoge of thi» epplicaut [emwliousr tpe the
BA(P) Luckoow noy kiudly also be ordered to ha ocet
exido, For this act of kindusss the &ppliceatl [sosfoner
will be ewur grateful to your holoure

Youro Rufthfnl ly,

L . ere
(B & Town i Aduo.) .Dy.Pdl.(le-I)Prm
lenﬁlon Holder ¥V LKO ﬁ%SO

Villsge Fure varshap Misra,

‘3}’& l ﬁ{»\- ¥ <O Jiwar {kogany,
Uitads ?/q‘ %»htt.bnlmpnr.

o

OUr g ina) forvorded through proper chdnoel &pu advsacw cops

to
2 20 4 oopy 0 DA(F)LEO.UPS Allohubsd & O dupat.df Fost

HMelq,UsPeluckuow for foyour of mcessary sotiow
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I T35 CBNTRAL ADMIFIS 'RATIVE TRIBUNAL
ALLAHABAD B3NCH ALLAHABAD.

¥t hER

CIVIL <ISC. APTLIZATION KNO. \/\O)) OF 1989,

On behalf of
Union of India...........nn-.....-......Aleicant-

IN
REGISTRATION NO. 79§ OF 1988,

( DISTRICT: TRaTAPGARI)

Udai Rej kisra ---Applicant,
Versus

Union of India & others _-—— -Respondents,

To,

The Hon'ble the Chairman and his companion
memrbers of the aforesaid Tribunal,

The humble application of the z2bovenamed

apslication Most Respectfully Showeth:-

Te That for the facts and circumsiances stated
in the accompanying counter affidavit it is

expedient in the interest of justice that the

prayer for the -elief claimed by the applicent

may oe rejected,



Y/

PRATIR

1% is, therefore, most respectfully
prayed that this Hon'ble Tribunal may graciously
be pleased to reject the prayer for the relief
claimed by the applicant in the aforesaid

applicantion,,
\ \_f \.
N7
Dated /1989, ( N.B.STNGH)
SENIOR STARDIFG COUNSEL
CENTRAL GCVERNMENT.




Iy THE C3RNTRAL ADMIKISTRATIVE TRIBUNAL
ALLAHABAD 3BsNCH ALLAHABAD.

1489
ArFIDAV] bl
3 tf.
HAG‘T:.@RNFUR, COUNTER AFFTIDAVIT

ABAL ~ .

IN

RiGISTRATION NO, 796 CB 1988.

(_DISTRICTSsFRATAPGARH)
>
Udai Raj Misra=—————esseeemsemmmmm e Petitioner
Versus
Union of India & otherg—————emw—wm—o==- Respondents
AFFIDAVIT of $R D

aged about S 2. ,years, son ¢

( shri S .Té'wt_;,z_t k( /74(1_)&1«

~ : E: . -
AZL\ . SjJ at present posted as Hecnt.

f//L«z
7‘7 /X'. d;#’/)fﬁ %wau

FR__dp)

( DEPONZNT).

I, the deponent abovenamed do hereby

solemnly affirm and state on oath as under:-

1, That the deponent is the ofzc-S 5

and has veen authorised to file this counter a



&
on behalf of respondent no in the afcresaid
-{’é;in case and as such he is well acquainted

with the facts of the case deposed to below .

2e That the deponent has read the
o

application of Sri Udai Nagk'Fishra and

othersg filed in the Hon'ble Lribunal and

has understood their contents,

3 That the contents of paragraph
6(i) of the application are denied .I%
ig stated that officiating arrangement

during the period;

13,10.83 Yo 29.10.83
1.4, 84 to 29.4.84
2.6, 84 to 29.11.84

23.5. 87 to 29. 6.87

as the same was not made by the competent

guthority viz F.M.®. U.Ps as only P.lt.G.

-.



Vide vera 4 of schedule to P & T Manual
Vol, TII is empowered to make officiating
arcangement in Gr'B* Sr., Fost Magter

cadre, Shri Udai Raj Mishra was not approved
by P.leG. to officiate in Sr, Fost Magter
post Hence clair is not admisgible .

be That in reply to the contents
of parpzranh 5(ii) of the anplication zre
adnitted as stated. It is stated that
pension/DCRG was revised under Sub Para 3

of 3.G,S5( Pension ) Rule 70,

e

5 That in reply to the contents

of parazravh 6(iii} 6f the application,

1t 1s stated that »ay & allowances of
Gazett-d officers are authorised by D.P.A.
Ivcknow vide Para 14.07 of Accounts Manual
Voi. I urd the drawal of fay & allowances
of Gazetted Post without authorisation by
DPA were irregulzriyy drawn by Shri Udai

Raj kighra,



6. That the contents of paragrarh
6(iv) of the application,it is stated that
suitable reply has already been in the

above paragreph.

7. that the petitioner was not nge
Hehgoe

a narty tc the unicn of India,f The present

aprlication ig libelto be diemissed on

this sround zlone,

8. That the applicant has falled to
make out any case for interference by
this Hon'ble Tribunal as such the present
anvlication is liable to be dismissed

with costs.

T, the abovenared deponent do
hereby declere that the contents of

parszravhs

| ‘QQ>7{S N ”“”//U

A
S0



of this affidavit are true to my personal

BN

—

Inovledge those of paragraphs

a G X
=50

oL this affiidavit are hased on perusa 1l
oL

|

reeord and those of waragraphs

-

of this aflidavit are baszd on legal

advice vhich all T belizve to be true, no

part of it is false and nothing matsrial
nag bees gonsealed,

3C 4BLP ME GOD,

Deponent,
“\7 C‘ v ,C‘,._._c\ b T \C A M,<\

h}\C"r, Vs ,.‘l-ip

4
N

persen uaklng thils affi

High vourt & 1lahsbad do hereby declare that the

avit and all-eging



N

-

himsel? to be the same person who is kmown to
me from the perusal of record which was
produced before me by the deponent,

‘;C. /\

lome ome Em (A

{lfﬂ*{QCgiﬁ

CHerie,

Solemnly affirmed before me on this _ ) th
day of _ M@~k 1989 at_ 2 G <7 Tawmd/p.m.
by the deponen*t whn has been identified by the

aforesaid person,

I have satisfied myself by tikwexamining
trne denonent that he understands the cont:nts

“ of this affidavit .

"
M )
HaiiKes
r‘lr}: f‘{‘MMWS!ONl! NER
0:‘\oh Couity atiahabad
:.\ Lo e 10w Bench

i .
No..- ..5?—.‘_]...%.. e e 000
Da;c.ﬁ:-gl:-&-.-.-—--
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Qefrme Tha Contrnl winsfistiva Tritunzl, Allrhabes
O ke T 0 Jo o
Outts  Raign. Mo,706 sf 1980 %\
U.RNiptre worsue Ul0ele & Ofrars

Qo miant Tor T1ling the 2eplientien ns sot filed,

The apnlicant resveetfully "egs te amvait

Pt t%n Pipet wain raquest of the applicant having heen
noesried G Py the leownad Regpendents they have urged

o feolsra cur Petitisn as imfrustueus ix their Rewly
Leridavite e aeceméd remuest for the srant of full cest
0 the quit vizeRw,1200/- bae remained to ke sranted. The
" eamn iz fully Juetified

(2} Banouse the swvelicomt had flled thie wuit snly ofte
ﬁx?:ﬁ*qeting the éemrtnmtal rewady, Fis spplicatien dated
9%..9.88 ~diressed tc the MG UP in thkis eoxnactisn bad re -
wnired urntbended, Thiag fast warrvated im para 9 of ths as
wiipntizn  ™ns not heen eewtreverted by the lesrned Reap.
{n thajr Rerly Affidavit.

(1) Beoause bad the jgggmed Rosperd snt sraeted the relief
ey nfhap 73-0.86 when Re hail applied te him the ampliea:
weld hawe Teen saved frew filing the suit and therethy
sngurrivs tha avsidable expenditure Rae 1200/~

(2) Rarmuss vy the sramt ef firgt relief the applicant
wili Ye zetting Rs,10/- per memth extra in Poxrziew avd he
Yne nlse hmen allowed Oxtra sratuity ef R, 200/~ 42 luws
am, Thae if the cest is net allewed 1t will mean thet

the twewrrrspliemt had been 2 leeser..

In Verifioztien

I, UsRJiiskra, the amelicmt de herehy varify thoat the
aentonts of this apslicntisn are trus te the bast of wy

Ynewled ze mmd belief, Vothine materisl kag heen coneealed,
b

) D e T SO AN .\.
tated ¢+ 10-12-90 iwplicmt
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IN THE CILNTE/L ALNINISTRLTIVE TRIBUNAL
LUCKINCw ELNLH ¢ LUCENOW
Cpy. Resifency Ganchi Bhavan,Lucknow.
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/ . ) - :
e, ,\Jﬁ—:é.c_k’t é('i/\‘f p‘/\ AATC ____Apvlicant.
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VIRSLL

‘“ }fhe \ i») . P ( . ‘\ C) < Q"}g {7‘\«;’13
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Respomdents.

r@ 5 K C Sihe My  CAT
X3 A, ThanhJl Roead g
Alia lhahoo |

rlease %ake rovice that the apglicort avrove name@ has

i

thereof is enclosed

nas teen recistred in this Trikural and +he

Tritv-al har [ixed c:)\cﬁ Gay of Jum , 11— for f\ oo - R ‘
_ m——— T

haa
~f, ho agsearance is wade or your behalf, vour pleader of
Ty some ore duly avthorised to Act avé plead on vour behalf in -
N oo

ilold Saicz";;%ppljcfafior;, it will = heard and decided in veour avcence
-
Givép uncer my hand and the seal of the Tribunal thissY |

dayof N 1wy

N

o C




